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THE LALIT KALA

AKADAMI
(TAKING OVER OF
MANAGEMENT)
BILL, 1997

THE MINISTER OF HUMAN
RESOURCES DEVELOPMENT (SHRI
S.R. BOMMAI): Sir, I beg to move for
leave to introduce a Bill to provide for the
taking over of the management of the Lalit
Kala Akadami for a limited period in the
public interest and for matters connected
therewith or incidental thereto.

The question was put and the motion
was adopted.

SHRI S.R. BOMMAL: Sir, I introduce
the Bill.

STATEMENT BY MINISTER
Targeted Public Distribution

System:
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): No, no, you have to send
your name. I would like to know whether the
Minister is prepared to answer your questions
for clarification.

it TR AiEd : H 3 R WA Al §

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): No, no, you have to send
your name. The Minister is willing. There are
already other people who want to seek
clarifications. Is the Minister willing to give
clarifications now?

SHRI GURUDAS DAS GUPTA (West
Bengal): Normally the practive here is
that...(Interruptions)...You are a member with
a long standing reputation.

[RAJYA SABHA]
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Normally, the practice in the Rajya Sabha
is that the hon. Minister make's a
Statement and Members seek
clarifications.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I do not deny the
Members their right to seek clarifications.
I would like to know whether he is free
just now because sometimes he is in the
Rajya Sabha and

sometimes
...(Interruptions).. Please listen to me.
...(Interruptions).

Y TIvs IS ATET < A IR ST
F FIRfFHe g8 , § oae <7 & fog
TR § ....(dEH)....

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Excuse me, I am not
denying the right of the hon. Members to
seek clarifications. I am only willing.
Sometimes in the Rajya Sabha we have
even had clarifications later. I just wanted
to know if the. Minister is ready.

SYED SIBTEY RAZI (Uttar Pradesh):
You can ask the Members if they are
ready to seek clarifications or they want
to....

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): They have already
given their names. The Minister is ready.
Here is the list of names.

SHRI SURINDER KUMAR SINGLA
(Punjab): Sir, I am a bit hesitant to
welcome this major move to meet the
aspirations and needs of the poor people
of this country precisely for one particular
reason which this Statement itself admits.
A well-targeted and properly functioning
public distribution system is an important
constituent for the strategy of poverty
eradication. Hon. Vice-Chairman, Sir, it
is tragic that the country has seen that the
public distribution system, including the
revamped public distribution system has
failed miserably to make food, reach the
targeted and poor people of this country. I
may remind the hon. Minister—and he
must be aware of this—that the
investigations  conducted by  the
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Government intelligence agencies revealed
that 70% of the foodgrains supplied
through the PDS never reached the targeted
people, the really poor people of this
country. The Minister has stated in his
statement that the families which are below
the poverty line would be issued special
cards. My point is, how are you going to
ensure that the scheme is not misused by
the State Governments? How does the
Central Government monitor and control if
a State Government issues special cards
more than it is entitled to and claiming
thereby a higher quantity of foodgrains from
the Central pool. It is likely to lead to a
situation where the really poor people in
other States would not be able to get their
quota and benefit from the scheme. What is
the mechanism to ensure that special cards
are issued only to those families which
deserve them.

Para 4 of the statement says that the
Government also proposes to extend the
issue of specially subsidised foodgrains to
the beneficiaries under the Employment
Assurance Scheme and the Jawahar Rozgar
Yojana and issue of one kilogram of
rice/wheat per day per person. I don't find
any justification in this. You are giving an
additional benefit to those who are entitled
for a job under the special employment
schemes. If you have surplus food, surplus
funds, it is very well. Therefore, before this
could be taken up, we must ensure the
benefit to those poor people who have
nothing else to fall back upon, who are not
the beneficiaries of either the Employment
Assurance Scheme or the Jawahar Rozgar
Yojana. It is no use if you just enlarge the
coverage and the really needy don't get any
benefit.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I would request you to
seek clarifications.

SHRI SURINDER
SINGLA: I am only
clarifications.

KUMAR
seeking
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Para 3 indicates that to start with the
Government is proposing to issue 10
kilograms of foodgrains per family per month
at half the issue price for all families which
are below the poverty line. You are going to
meet the needs of the people only partially.
Ten kilograms of foodgrains for a family of
five members would be totally insufficient.
It would meet the consumpfion needs of the
family only partially. It is too small for a
family of five members. Ten kilograms of
foodgrains is nothing for a month. One
would like to know why you are not able to
meet the needs of the poor people fully. If
you are really serious to help the poor people,
then you must increase the quantum. One
would like to know how you are going to do
this. Certain figures have been worked out.
The Minister has given the formula which
Prof. Lakdawala had advocated for estimating
the number of families which are below the
poverty line. One would like to know on
what basis this formula has been put into
practice for determining the needs of every
»State. Another peculiarity is the assumption
of average lifting. It is peculiar because it is
said that the average lifting of foodgrains by
the States for the last ten years is proposed to
be continued for the benefit of the
population above the poverty line. Sir, there
are States in India which are supplying food
on their own. If they are supplying food on
their own, then you are denying them their'
right to draw foodgrains from the Central
pool at the reduced prices. You are
discriminating them against the States which
are actually supplying from the Central pool.
They have never lifted from the Central
pool. What are you going to do with those
States which are supplying the foodgrains
without drawing them from the Central pool?
I would like to know if you are going to
compensate such States. You should either
compensate them in terms of money or
remove the condition of average lifting for
ten years.

These are my questions, I would
request the hon. Minister to clarify them.
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Before I call the next
speaker, I have to inform the House that
there are 13 Members who want to seek
clarifications on the subject. I, therefore,
request them to put pointed clarifications. I
would be grateful if they could conclude
their speeches within five minutes. Now,
Shri Ajit P.K. Jogi.
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SHRI TRILOKI NATH
CHATURVEDI (Uttar Pradesh): Thank
you, Mr. Vice-Chairman, Sir. The main
objectives are agreed to by every
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Member of the House, but, Sir, we have
heard similar sentiments, all along. Yet.
there is a wide gap between
implementation and promises. That is why,
my first point is...
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is proposed to be allocated to States as a
transitory allocation."
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THE VICE-CHAIRMAN
SWAMINATHAN): I have many names
for clarifications. I would like to know
the sense of the House. Some parties
have given three, four or five names. Can
we take them as they are? Normally it is
done according to the strength of the
parties. .

SHRI AJIT P.K. JOGI: The Chair can use
its discretion.

SHRI SATISH AGARWAL
(Rajasthan): Sir, you can call the names
party-wise ...(Interruptions)... Party-wise it is
our turn. ...(Interruptions)...

SHRI GURUDAS DAS GUPTA.
(West Bengal): May I give a suggestion? ...
(Interruptions)...

(SHRI G.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Can I take one Member
from each party and then come back to the
other?

SHRI SATISH AGARWAL: Sir, that you
can do...(Interruptions)... That is fair.

SHRI AJIT P.K. JOGI: You can do
that. ...(Interruptions)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Shri Gurudas Das
Gupta.

SHRI GURUDAS DAS GUPTA: Sir, I
have no hesitation in complimenting the
Government for taking this historic step. I call
it a historic step because never before did any
Government in this country take such a step
to indirectly supplement the income of the
people living below the poverty line. When
you supply foodgrains at a subsidised price, at
merely half the price, then this in a way
would supplement the income of the people
who are living below the poverty line. Never
has it been done in India.

[RAJYA SABHA]
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This was a long-standing demand from all
sides cutting across party lines. Therefore, it
is a laudable step; it is a remarkable step. It is
a remarkable step becuase it gives partial food
security to people who have very little
purchasing power. So, I compliment the
Government. My question is this. This is
again for the first time in so many years that a
Government accepts that there is a large
section of people, may be 32 crores, who are
living below the poverty line. We had been
putting this question persistently from one
Finance Minister to another to identify the
people who are living below the poverty line.
Sometimes we were told that the poverty line
had improved because the purchasing power
had improved and because the reforms had
given their desired results. Sometimes we
were told that we were exaggerating the
problem of poverty. Never before did any
Government come before this House to tell
the country that there were so many people
living below the poverty line. Whether you
can really help them becuase you do not have
enough resources is a different question. But,
this Government has a genuine feeling for the
people, at least to identify the magnitude of
poverty in this country. I have the same
quesiton as Mr. Ajit Jogi has. Sir, the
economists in ths country have invented
formulate, one after another, to downplay the
porblem of poverty. There have been various
theories; there have been various surveys.
Their intention was only one, that is, to
downplay the problem of poverty. Since the
Department of Food, Government of India,
.identifies the total...magnitude, of the people
below the poverty line, this] should be taken
as the basis. This should be taken as a basis
for identifying the poor people, in
determining where the poverty line lies in the
country. This should be the basis. And, once
and for all, this Utopian economic exercise of
down-playing the problem of poverty should
end. It should end once and for all. It is
important because the Government is paying
money to supply
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subsidised ration for this category of
people. In a way, the Government is
undertaking a social responsibility. If the
Government undertakes a social
responsibility, then it must be on the basis
of ocular proof. This ocular proof should
be the basis in determining the poverty line
of the country and other exercises should
end once and for all. Therefore, I would
like the Government to tell us whether the
basis of determining the poverty line, as
has been done by the Ministry of Food, can
be taken as more authoritative basis than
that of the other departments of the
Government, including the Ministry of
Finance. The Budget is coming. The
Ministry of Finance should also be asked to
make calculations on the basis of this
magnitude.

My second quesiton is,
subsidised ration to the people...

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): How many more
question do you have?

SHRI GURUDAS DAS GUPTA: Sir, I
have just two or three more questions. In
the supply of subsidised ration, the
Government should see that the subsidised
ration does not go to people who do not
deserve it. It must go to people who
deserve it. For this we need infrastructure
and it depends on the State administration.
I am equally afraid that while giving ration
cards no discrimination should be made.
Only poor people who, according to the
standard suggested by the Ministry of
Food, should be given. There should not be
any discrimination in issuing ration cards.
There should not be any political
discrimination. There should not be any
caste discrimination. And, there should not
be any religious discrimination in issuing
ration cards. All persons living in this
country are Indians. Hence, there should
not be any discrimination in issuing --
mien—cards. [  agree that this
responsibility should be given to the State
administration. But, the Central
Government  should monitor the

supply of
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distribution of cards and the Central
Government should not leave this to the
State Governments because the Central
Government is undertaking the financial
responsibility.  Therefore, the Central
Government must monitor. There has to be
a sample survey also. Therefore, my
questions, are you ready to function as a
watch-dog to see that your policies are
properly implemented? Your job is not to
formulate the policy alone but the
Government of India should also see that
the policy has been implemented property.
Till now the procedure is, the Central
Government is responsible for formulating
a policy and its implementation is left to
other agencies. Let that differentiation end
once and for all. It is your policy and it is
your money; so it is your responsibility to
see that there is no discrimination and it is
done properly. For that you have to
function as a watch-dog. Therefore, my
question is, whether you undertake the
responsibility of implementation, may not
be fully but, at least , to the extent that you
are able to monitor.

My next question is, this partial food
security, in my opinion, shall increase, to
some extent, the bargaining power of the
agricultural poor and rural workers. They
have to surrender to the oppressed because
they do not have any income to fall back
upon. If this meagre ration goes to them
directly then, at least, for some time they
have something to fall back upon. It is
likely that the bargaining power of the poor
people living hand-to-mouth, living on the
mercy of the landed aristorcracy, may at
least be able to augment their income.

Thirdly, the Government should ensure
one thing. Under this scheme each card-
holder will be given 10 kgs. of ration. In a
number of places, in a number of families,
the number of members is large. The poor
people do not understand. Therefore, while
giving the ration card, the Government
should see that the normal, standard,
family is taken into account. On the one
hand, there is a
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possibility of fake ration cards. On the
other hand, since the people are illiterate and
they live on others' advice, rarely, the
decisions of the Government reach them.
That is why I would say that joint family
should be taken as the basis for the issue of
these ration cards.

I would also suggest that there should be
a serious campaign, a campaign for creating
awareness among the people, a campaign to
tell the people as to how they can take
advantage of the scheme. If such a kind of an
awareness campaign is not launched, on the
one hand, there may be cases of
discrimination and, on the other, the people
may not be able to take advantage of the
scheme. Therefore, Sir, would the
Government agree? It is not a question of
just giving ration. The Government should
also take upon itself the responsibility of
creating awareness among these people so
that they are able to take advantage-of the
scheme, this laudable scheme, that has been
launched.

One*. again, I give my best
complimeats to my young colleague here.
Once again, I give my best compliments te
the Qovemn>«Rk.as a whole because it is
for the first time that something is being
sought to be done. There may be a large
number of inaccuracies. There may be a
large number of shortcomings. But a laudable
beginning has been made. This laudable
beginning of the Government should be
supplemented with total support from the
different political quarters in the country.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Prof. Ram Kapse.

SHRI SATISH AGARWAL: Mr. Vice-
Chairman, Sir, before you ask him and the
other hon. Members to seek clarifications, 1
would like to know just one thing. The
Minister has given the figure of 32 crores
here. I would like to know as to what is the
break-up of this figure in the case of each
and every State. How many poor people...
(Interruptions)
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SHRI GURUDAS DAS GUPTA:
Agarwalji, I agree. (Interruptions)

SHRI SATISH AGARWAL: The
statement says: "Any State which wants to
cover a large number of persons or increase
the scale of issue or reduce the price..." I
would just like to know as to what is the
number of people living below the poverty
line, State-wise. That is all.

SHRI GURUDAS DAS GUPTA: I
would suggest to my hon. friend.

SHRI SATISH AGARWAL: I am not
raising any query. I am endorsing your
view.

SHRI GURUDAS DAS GUPTA: Thank
you, Sir. Across the Table, across the line,
let us compliment.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Prof. Ram Kapse,
Prof. Vijay Kumar Malhotra had given his
name earlier. Can you wait?

PROF. RAM KAPSE (Maharashtra): All
right, Sir.
SHRI GURUDAS DAS GUPTA: Sir, it

should be party-wise; one from each party.
(Interruptions)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now, there are three-
four names. I am calling one from this side
and one from that side. Otherwise, it may
happen that all the names from the BJP
would be together. To avoid that, [ am doing
like this. Prof. Vijay Kumar Malhotra,
please.

W o AR s (feeeh)
UK HEISd, 31 I91 T g3l ofd
THh HRIFRE U] & AR 7 g9 RAThae
WY 3R eI T Fam|

SHRI V. NARAYANASAMY
(Pondicherry): The Communist Party has
become an 'yes-man'. That is the position
now.

1. fasTa $AR A= : gAEcs he @
Taie fUoe &S FEMT 9 59 Bl TRdl &
THH
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SHRI R. MARGABANDU (Tamil
Nadu): Respected Vice-Chairman, Sir, of
course, this statement has been made with
the laudable object of providing subsistence
to people living below the poverty line, but
I would like to pose one question. In
paragraph 3 it is stated, "To start with, it is
proposed to issue 10 kg. of foodgrains per
family, per month..." But the size of the
family is not mentioned here. Whether ten
kg. of foodgrains are sufficient for a family
or not depends upon the size of the family.
Ten kg. of foodgrains per month are not
sufficient even for a single person. That
being the case, if you provide only ten kg.
per family per month, will it really give any
relief to them or will it really save them
from starvation? That question has to be
taken into consideration.

Sir, in several States, take for example
Tamil Nadu, already family cards are being
issued. There are two separate types of
cards have to be issued. One is specially
meant for those who are living below the
poverty line and the other is for the persons
who are above the poverty line. There are
several States which are already following
certain methods of public distribution
system for the supply of essential
commodities to the people. I would like to
know whether this scheme of the Central
Government will be in confrontation with
or in coordination with the State
Governments. Would there be any
monitoring agency to ensure that these
supplies reach the targeted people? Such a
measure has not been explained in the
statement.

Though the public distribution system is
a laudable measure, the experience shows
that distribution is not properly done. The
result is that the commodities do not reach
the common man properly. There are
several agencies in  between the
Government and the common man, who is
at the receiving end. These agencies pilfer
the supplies. Sometimes damaged
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goods are substituted. Good varieties of
foodgrains are taken out and substituted by
the damaged goods. These are the things
which are to be taken into consideration.

Besides, several mal-practices are going
on. Fake family cards are printed and
collected by the merchants who sell the
foodgrains in the blackmarket. You have to
ensure that the public distribution system
works properly and that there is no
pilferage in between and the common man
gets the supplies meant for him, otherwise
this laudable objective will get defeated.

Another point is that you want to give the
supplies to the people at a particular price.
In Tamil Nadu, for example, rice is being
sold at Rs. 21/- per kilogram. In other
States also it is being sold at such a price
which is beyond the purchasing power of
the common man. In such a situation I
would like to know how this Government is
going to supply the foodgrains to the
people within their purchasing capacity. If
the foodgrains are to be sold at Rs. 2/- to
Rs. 3/- per kilogram, common man can
afford to purchase what is the guarantee
that the government supplies will reach the
common man at those prices? All these
things will have to be taken into account to
see that the public distribution system run
by the Central and the State Governments
works successfully.

SHRI JOY NADUKKARA (Kerala): Sir,
I congratulate the Government for taking
this laudable decision, but the question is
how this benefit would reach the people
who are living below the poverty line. It is
an admitted fact thpt our present public
distribution system has not reached all the
areas of the country. So, my question is
how this benefit would reach crores of
people living in the villages. It is reported
that in three or four major cities of our
country only five per cent of the people
have access to this public distribution
system. In some States it comes to around
10 per cent and 11 per cent, respectively. So
most of the people
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would not have any access to the public
distribution system. So, I would like to
know from the Minister what steps the
Government intend to take to strengthen
the public distribution system.

There is a mention in the statement about
issuing of special cards. In this case there
would be a scope for corruption. So, the
photo of the card-holder should be affixed.
It may be expensive. But considering the
magnitude of corruption, it is absolutely
necessary to affix a photo of the card
holder. Then, I would like to know what is
the income demarcated to identify people
who are living below the poverty line.
Would it vary from state to State or would
it be the same in every State?

Lastly, considering the hike in the prices
of essential commodities, I would like to
know from the Minister whether he would
consider raising the income level of
poverty line from Rs. 1,500 per month to
Rs. 1,800 per month. Thank you.

it o g (SR U= W, onfl
w31 Sff 4 et €1 € 39 eeHe A 98 W
B Ol & {6 WeR 7 99 forn €, I8
TRBR TSI TRDR 8,7 -3 DR
g 3R Y8 WPR W AR 9d el © b
S BT AT AT G 1997 H &1 BN 319
H ... .

SHRI R. MARGABANDU: Mr. Vice-
Chairman, Sir, I am on a point of order.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): What is your point of
order?

SHRI R. MARGABANDU: I would like
to know from you whether a Member of
this House can sleep while a debate is
going on in this House.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The Member can
close his eyes and then sleep—what is
wrong?

SHRI V. NARAYANASAMY: How
does Mr. Margabandu know that a Member
is sleeping in this House? We
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can't know about that until and unless he
himself has got this experience.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I do not know. Mr.
Margabandu might have seen some
Member while sleeping. But the ruling of
the House is that there is nothing wrong if
a Member closes his eyes and thinks.

SHRI TRILOKI NATH
CHATURVEDI: The Prime Minister has
set an example for the country when he is
supposed to be dozing or sleeping, then, he
is really thinking about the country's
problems and its future.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): This is what I am
saying because there is a very thin line. If it
is a very thin line, then, you do not know
whether a Member is sleeping or thinking.
It is difficult for the Chair to know about it
from here.

SHRI PREM CHAND GUPTA (Bihar):
Nobody should close his eyes.
(Interruptions)...

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The ruling is that
Members can't sleep, but they can close
their eyes and think. On this, the Chair
can't give a ruling.

SHRI TRILOKI NATH
CHATURVEDI: He should not snore
eitner.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Yes. That is there.

it T RiE @ OR, 91 &) srfargwen
feife gate Bt o1 <& € Hadt s FRO
A 5 g vam aut 4 = wfiéat o
HHR I & TIGd 59 WRBRI 1 59 2 Bl
T 3 G 71 A H W] Tt 918
DI S H G DB YT A 7S &1 314
Sl ICTHE 31T & 39 WeHe & Be IRT &
B AT B 3R H e i A
EIENIE

"A well targeted and properly
functioning public distribution system is

an important constituent of the strategy
for poverty eradication."
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U,
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notes.
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): You canot be too

strict with the Minister. You have to allow
him some time to retire.
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THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN): Kindly conclude. You
have already taken more than 10 minutes.
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SHRI NARENDRA MOHAN: I am only
putting questions. I will conclude in one
minute.
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Kindly conclude.

st == AIE : 7EISY, TS e e @
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SHRI tILOTPAL BASU (West Bengal):
Mr. Vice-Chairman, Sir, at the very outset we
would like to congratulate the Government
on may counts for initiating this scheme.
Many of us from this side and that side were
fighting for a proper definition of using the
methodology of Lakdawala Committee as has
been accepted by the Government. I also
would like to congratulate the Government
on a second count. We have discussed the
question of poverty, poverty line and the
strategy  towards poverty eradication.
However, the question of emphasising food
security has been number one among these
problems. Some of the friends have been
raising this point. How has this point
constituted an element of  poverty
eradication? I think he has missed many of
the points that have been discussed and
debated many times in this House. Many
senior Members from that side of the floor
have themselves made this point about inter-
connections between food security and
poverty eradication. Mr. Vice-chairman, Sir,
I am afraid that in many of the questions that
have been raised, there is a tinge of suspicion.
Many of the people would have liked if- this
programme had been taken up by some other
Governments earlier. But unfortunately, that
was not to be and it has been the
responsibility of this Government to
implement these schemes and therefore, we
congratulate  this  Government.  Very
legitimate questions have been raised
regarding the implementation of the
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scheme because it is a very complex
scheme and there is a lot of complexity.
Jogiji has raised very pertinent questions, it
is a very gigantic task and it is very difficult
to really emphasize on this, in how many
days, in how many months this can be
properly implemented with the cooperation
of the State Governments. That is my first
question. I think we have to understand that
the quality of delivery of this scheme will
depend on the effectiveness of the State
Government and it is so because in many
States there is virtually nothing like PDS.
Mr. Fernandes referred to West Bengal. I
think we need not defend our record on this
question. It is quite evident. But the point is
that we are understanding that it is on the
level of efficiency of the State Government
that the quality of the delivery system of
this scheme will depend. Is it not? My
second question is, if it is so, if there is any
lag on the part of the State Government,
then, what will the Central Government do
to enable the people living below the
poverty line in those States when the State
Governments are not effective enough, to
take advantage of this scheme and to reafly
see to it that the benefits are really reaching
the poorer sections of the people below the
poverty line in those particular States? Has
this aspect been discussed? Now, there were
some comments, some people have been
commenting that this is a big fraud and
there have also been calculations that for
450 how much could be given in those
States and whether they will be drawing and
all that stuff. So some people are more
efficient in weighing things, we know it.
But I also suspect that there is a tinge of
unhappiness  because some  sections,
precisely the traders, will be most hurt by
this scheme, the poorer sections of the
people, who are not having empowerment
to really exist at a substantive level so far as
food is concerned, have to go to this trading
community in a distressed condition and
pay through their nose for that kind of
thing.
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I don't know whether this frustration of the
trading community is getting reflected in the
deliberations of this House. A reference has
been made to another vital point regarding
identification of the beneficiaries at the
grassroot level. After the enactment of the
73rd and 74th Amendment Acts, we have
come to the conclusion, cutting across the
party-lines, that implementation of any
development scheme will depend largely on
the effective functioning of the local bodies.
In the guidelines that you issue to the State
Governments, it is stated in general terms
that the Gram Panchayats should be
associated. What really is the space created
for the Gram Panchayats and Nagar
Panchayats for implementation of the
scheme needs a little more elaboration. I
would request the hon. Minister to elaborate
this point further.

Another question which I would like to
ask is about the proposal to pay wages partly
in monetary terms and partly by way of
foodgrains. We are equally aware, just as
some of the Members here, of the
weaknesses in the implementation of the
JRY and EAS. But we have the common
experience that in 1977 the then Government
implemented a unique programme, the Food
for Work Programme. It went a long way in
supplementing the food security of the
poorer sections of the people in this country.
We have to draw from that experience. The
Minister has made a passing reference to it
in his statement. It would be better if he
could elaborate how he intends to do it.
What form is it going to take? What will be
the wage component and the food
component? Are the wages completely paid
in foodgrains? It will be good if the hon.
Minister clarifies this point a little
elaborately.

There is a question on issue price
increases. We have always been saying that
food is one item which should be spared
from price increases. But we appreciate the
tremendous financial burden under which
the Government is functioning.
Notwithstanding the financial
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burden, the Government has come up with
this scheme. The fact that this Government
has taken such a step will send a message
to the people and it will empower the
people in terms of food security. This
action of the Government deserves our
congratulations. This is not an act of
benovolence, as some hon. Members
described it. It will definitely have a
positive impact on the economic
development of the poor people. The
poorer sections of the people need certain
subsidies, particularly in a country like
ours where around 40% of the people are
living below the poverty line. So, we
cannot get rid of the subsidies. But these
subsidies should be better targeted. This is
the essence of this programme. Therefore,
we whole heartedly support this
programme. [ think we should spare this
programme from pollticisation. We know
there are a lot of problems and
complexities. The food proposed to be
supplied under this programme will not be
sufficient and it is not going to solve the
problems being faced by the poorer
sections of people in this country. But this
is a good beginning. I feel all political
parties should come together and ensure
that this programme is implemented in the
best possible way. I think that will be a
good beginning in this direction.

With these words, I thank you, Mr. Vice-
Chairman, for giving me this opportunity.

SHRI V. NARAYANASAMY
(Pondieherry): Mr. Vice-Chairman, Sir,
thank you very much for giving me this
opportunity to seek certain, clarifications
from the hon. Minister of Civil Supplies,
Consumer Affairs and Public Distribution.
Though 1 feel that he will not be able to
reply to our points, we are under obligation
to put questions to him. Sir, with much
fanfare, as per the Common Minimum
Programme to which all of them agreed, all
the leaders of the United Front were called
to the meeting of the so-called Steering
Committee to discuss this Targetted Public
Distribution
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System. Now, this document has come. ' Sir,
I welcome the decision that has been taken
by the Government in segregating people
into those living below the poverty line, low
income group and middle income group. It
is not a noble idea. It was already there. It
was discussed several times in this House by
the hon. Members during the Congress
regime. Several suggestions were given for
giving more benefits to the people living
below the poverty line. Now, it has come to
shape.

Sir, it raises several issues. Sir, I suspect
the intention of this Government in
implementing this scheme. The reasons is
that the Finance Minister says that there is
a financial crunch and the Railway
Minister says that he has no funds. The
hon. Minister for Civil Supplies, Consumer
Affairs and Public Distribution has to tell
us straightway where from the Government
will be able to mobilise Rs. 8,000 crores
for this scheme. Sir, here 1 would like to
tell you about my experience with this
Government. The hon. Prime Minister goes
go various States. He went to the North-
Eastern region where he said that he is
giving them Rs. 10,000 crores for the
implementation of various programme; he
went to Jammu and Kashmir and said that
he is giving them Rs. 7,200 crores.

SHRI JOHN F. FERNANDES (Goa):
From where?

SHRI V. NARAYANASAMY: I don't
know from where these funds would come.
That is the whole trouble here. Then, he
went to Orissa to visit the drought aff .ted
areas. There he said that a paltry sum of Rs.
50 crores would be given to that State. The
Chief Minister of Orissa issued a statement
that not even a single pie has been received
by him in the last four months. Then Rs. 25
crores interim relief was announced for
flood relief for the State of Tamil Nadu.
They announced about Rs. 7 crores for my
State, but so far we have not received /even
a single pie from them. This is the
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slate of affairs about the credibility of " this
Government, not to speak about
implementation of various schemes.

SHRI R.K. KUMAR (Tamil Nadu):
What Mr. Narayanasamy says is that even
this ten kilogram will not be given to them.

SHRI V. NARAYANASAMY: I am
coming to the point. I am saying this by
seeing their past record for the last eight .
months. Wherefrom will they be able to
get Rs. 8,000 crores? This is a genuine
question which the hon. Minister has to
answer. Apart from that, they have
divided the people into two income
groups. There are 35.97 per cent people
who are living below the poverty line.
Then, they have 21.58 per cent and 25.86
per cent poeple who are also to be
protected. What protection have they
giving to them? Today, even an IAS
officer is having a ration card. He is also
getting  sugar at  subsidised rates.

SHRI JOHN F. FERNANDES: Even the
Members of Parliament are having ration
cards.

SHRI V. NARAYANASAMY: Yes,
even the Members of Parliament are having
ration cards. Sir, the poor people who
constitute about 35.97 per cent and living
below the poverty line are to be protected.
Then the other people who constitute 21.58
per cent and 25.86 per cent are also to be
protected. I want to know whether they
have given any protection to them or not.
They will not be able to sustain their living
on their meagre income which is a little
above the income of' people living below
the poverty line. I would like to know from
the hon. Minister whether he has any
package for these people. Sir, the
guidelines that have been given are for
anybody's interpretation. Now, by giving
certain guidelines they have left it to the
State Governments to decide. My
experience  with regard to  State
Governments is that they will decide
according to their whims and fancies and
according to their political considerations.
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At the election 'time m Andhra Pradesh,
there was an announcement to give rice at
Rs. 2 a kilo tc the poor .people. What
happened to the scheme? It is everybody's
knowledge.

DR. ALLADI P. RAJKUMAR (Andhra
Pradesh): It is existing.

SHRI V. NARAYANSAMY: I know.
That scheme was scrapped and the prices
have been increased in Andhra Pradesh.

DR. ALLADI P. RAJKUMAR: It has
been done by the Congress. Do not forget
that, Sir.

(SHRI A JIT P.K. JOG I in the Chair)

SHRI V. NARAYANASAMY:
Therefore, Sir, the problem is with
implementation of the scheme, as told by
our hon. colleague, Shri Nilotpal Basu. It is
everybody's concern. The Minister said that
there was a monitoring system. Which
monitoring system? [ went, through the
document, Focus on the Poor, wholly. The
hon. Minister is groping in the dark with
regard to monitoring system. Once again,
he leaves it to the State Governments. What
is the position of the State Governments
with regard to PDS? I am asking this
cutting across party-lines.

The scheme is there in my State also. Let
us gather statistics. Today, it is 24th
February. People there have not got rice,
sugar, wheat or kerosene. Food items have
not been made available to them for the
month of February till this date. This is my
experience of my own State. When people
go to ration shops, the shopkeeper would
tell them to come after a week. When
people go after a week, he would say that
no kerosene had arrived, that no palm oil
had been received and that no wheat had
been received. I am not blaming the
Central Minister but I am blaming the State
Governments. They have no money to pay
for the PDS consignment on time. When
that being the case, the Minister says, if the
State Governments want to increase the
number of benefeciarit.., they can do it at
their own cost. Wherefrom the State
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Governments get money? Today, most of the
State Governments are bankrupt. They are not
even able to pay for the salaries of their
employees. Then, how will they be able to
allocate more funds for PDS until and unless
you give them the money?

Therefore, Mr. Minister, I have my
own doubts about the effectiveness of this
system. It is just like the 13 party United
Front Government. The system is also
going to be like that. Therefore, first of
all, you must get assurances from the
State  Governments that they  would
implement it effectively. Now, you have
identified the beneficiaries. Have the
State Governments agreed? Please do not
try to fool around with people. This
scheme is good but you are not going to
be successful because there are flaws in it
and, therefore, I oppose it.
| i

DR. ALLADI P. RAJKUMAR:
Thank you, Mr. Vice-Chairman, Sir. I
wholeheartedly congratulate the hon. Minister
as well as the Prime Minister for this. This
scheme was included in the Common
Minimum Programme. This scheme has been
based on the 1993-94 assessment by Prof.
Lakdawala. In this connection, I would like to
setk a clarification from the hon. Ministe. A
great injustice has been done to the people of
Andhra Pradesh. Prof. Lakdawala's assessment
has shown 23% population to be below the
poverty-line. Actually, it is 34-35%. This
scheme was implemented in Andhra Pradesh
fourteen years ago by late Shri N.T. Rama Rao
and even now it has been in existence. This
scheme has been doing well in Andhra
Pradesh. I would like the hon. Minister to give
a thought to if as to how in Andhra Pradesh this
distribution system has been implemented. |
would lik to know whether there will be any re-
assessment with regard to the fixation of
percentage of people below the poverty line. If
it is not done, then there will be a great
injustice to the people of Andhra Pradesh. I
once again congratulate the Minister. [ am sure
the
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Government will definitely implement it
with the cooperation of the States. Thank
you, Sir.

SHRI JOHN F. FERNANDES: Sir, I
thank you for giving me this opportunity to
speak. Sir, this is a populist measure which
gives an impression that elections are due
because these schemes are basically
announced on the eve of elections. We saw
the schemes announced by the TDP in
Andhra Pradesh. When the late Mr. N.T.
Rama Rao was voted back to power through
his scheme of Rs. V- per kg. rice, he came to
the then Prime Minister, Shri P.V.
Narasimha Rao, to get funds for this
subsidised scheme. Mr. Narayanasamy has
asked from where the Prime Minister will
get the money. I hope the Prime Minister
will not go to the World Bank. Sir, it is a
laudable scheme because it is a charitable
scheme. But charity cannot alleviate
poverty, more so in India. I welcome this
scheme provided it is implemented properly
in this country. I am sure and I am confident
that this will not be implemented properly
because we do not have a proper system in
our administration. The very Act passed in
this Parliament, namely, Panchayati Raj and
Nagarpalika Act, has not been implemented
in many States. I raised this issue last time
with regard to my own State. The powers
are not given to the people down at the
grassroot level. There is every possibility of
this scheme being misused. The hon..
Minister has mentioned an amount of Rs.
8,000/-crores which will go to 33 crores of
people. I do not think that the Government
is serious about it because these schemes are
announced halfheartedly without having any
field work. Therefore, I would like to know
from the Minister what foolproof measures
the Government has adopted with regard to
photo identity cards. Who will fund the bill
for these photo identity cards? We have
seen how much we spent on the scheme of
identity cards introduced by Mr. Seshan. I
would like to know whether the money
will be made
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available to the States for this purpose
because my State has rib funds in its coffers
even to give salaries for the month of
January. We have only Rs. 3.5 lakh in the
teasury. My Chief Minister is in Singapore
and 20 people have joined him at the cost of
the State exchequer. So, whether the
Government will give money to the State
Governments to have the photo identity
cards. We are making a mockery of the
whole system, more so this weak
Government. I do not think there was any
hurry for this Government to announce this
scheme. Elections were not due. We were
not withdrawing support. We know what
Mr. V.P. Singh did in the past. He
announced Mandal. Now, this Government
has announced this scheme. What is the fate
of the economy? What is the rate of
inflation in this country? It has gone up
from five per cent to eight per cent. So
where are we heading for? Then blame that
Dr. Manmohan Singh is shouting. Naturally,
because they are going to destroy the
economy. They do not have a proper
financial system in this country to run the
affairs to the nation. I would like to know
from the Government whether they have
split up this figure of 32 crores State-wise.
How many poor people are there in my
State of Goa? I know whatever PDS quota
we are getting in Goa, it does not go to the
people of Goa. It is smuggled from across
my State to Karnataka. I said this in the past
also. The Ministers are involved; the
officials are involved in it. There is no
control from the Centre. The Government
should have foolproof measures to see to it
that this scheme benefits the poorest of the
poor. We are all for them. But, at the same
time, I feel giving charity will not solve the
problem of poverty in this country. Giving
charity will not solve this problem. On the
contrary, people will be compelled to buy
foodgrains and sell it in the open market
because they can also make some profit. I
am sure without doing any field work,
without outlining a proper scheme, without
brining a law to punish the guilty in fse
they are caught
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misusing it—you cannot go ahead with the
existing law—I do not think you will be
able to implement this scheme.

And, I do not think that you will bt able
to implement the scheme successfuly
unless you have a proper law, foolproof
law, with a special penal clasue. Unless
there is such a kind of law, it is very
difficult to say that the benefit will reach
the poorest of the poor. I do not think that
this scheme would be implemented
properly. The hon. Minister has mentioned
that 10 kgs. of foodgrains would be given
per family. I wanted to know what kind of
yardstick he has applied for this. There can
be a family of two persons, husband and
wife. There can be a family of 10 persons.
There can be a family of even 20 persons
in our country. I do not think that they have
applied their mind on this seriously. They
have just announced the scheme. I do not
think it is a balanced scheme because the
very fact that each family would be given
10 kgs. flat, proves my assertion. What are
they going to do in case there is a big
family? 1 would like the hon. Minister to
reply to all these queries.

FROF. RAM KAPSE: Sir, in para 5 on
page two there is a mention about rates. |
would like to know from the hon. Minsiter,
before implementation of this scheme what
the rates for A.P.L. in the ration shops
were? Of course, the hon. Minister has
mentioned what the total subsidy after
implementation of the present scheme
would be. I want to know what the subsidy
given was before implementation of the
scheme. The total subsidy given before
implementation of the scheme will throw
light on the issue of lower middle-class and
low middle-class. According to your
booklet there are about 42 crore people in
this category and they are the real sufferers
because of the new scheme. What is the
Government going to do for these people?
This is my first query.

The next query is, you have mentioned
in the first paragraph of the statement
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that the P.D.S. is not working properly as
on date, you have given new
guidelines, but at the same time, you are at
the mercy of the State Governments. My
second query is, if at all the State
Governments follow the same system
even where it is properly implemented, the
situation is such that in cities like vlumbai,
Delhi, Chennai, people get heir ration on
ration cards and in villages nostly it is sold
through fair price shops. i at all anybody is
going to be benefited, t would be the trader
who get all these grains and who sells it in
black market. What assurance will you give
that this vill reach, in the present form, the
32 :rores who are below the poverty line?
rhis I would like to know. I know your
mentions are good. But only good
intentions do not suliice. If you have a

system, there  should be  proper
implementation, proper help from the
States and if you spend properly for
implementation of the scheme in the
States then only you will succeed.
Therefore, we oppose it in the present
form..

4.00 PM

SHRI E. BALANANDAN (Kerala): Mr.
Vice-Chairman, Sir, a lot of ground has
been covered by the hon. Members who
spoke before me. I would just take a few
minutes to share...

THE VICE- CHAIRMAN. (SHRI AJIT
P.K. JOGI): Kindly be brief. The listed
business was to be takem up at 3.30 p.m.

SHRI E. BALANANDAN: I would just
invite the attention of the hon. Minister to a
few things.

First of all, Sir, I must congratulate the
Government on taking this bold step, in
spite of the financial constraints faced by it.
I hope everybody in the House would
support this step. At the same time, Sir,
with your permission, I wish to bring to the
notice of the House as well as to the notice
of the Minister the position in Kerala.
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n Kerala, we are having a system of ;
statutory rationing. We are not having
sufficient rice and wheat. We have to get it
from outside. Always, the prices of rice and
wheat are high. Therefore, in our State, for
long, we have been having our own system of
statutory rationing. Under this system,
everybody would get rice and wheat from the]
ration shop. We are having a distribution|
system which is the best in India, I must say.

Simultaneously, to arrest the price rise,
we have introduced a system which is
called 'Maveli Stores'. Under this, all the
essential articles are bought by a public
sector system from the wholesale centres
and sold to the public at moderate price, on
a 'no profit — no loss' basis. This always
keeps the prices down. Sir, we are a State
who have to depend on the other States for
everything. But by introducing this system,
we were able to control the prices all along.

I would, therefore, request the hon.
Minister that while introducing this new
scheme throughout the country, the
statutory rationing system obtaining in
Kerala should be taken into account. In
some parts of the State, as an experiment, it
can be tried. I know what some people,
some well-to-do people, would have to be
excluded. Their number is very few. At the
same time, in the rural areas, the statutory
rationing system has to continue.

I referred to the system of 'Maveli Stores'
in operation in Kerala. That is again a
system by which the Government
intervenes to buy essential commodities
from the production centres at wholesale
prices and bring it to the distribution
centres, open shops and sell the articles at
moderate prices, neither making profit nor
incurring loss. This arrests the prices of the
essential articles sold in the State. I would
suggest this for your kind consideration.
This is a model scheme. It is being worked
throughout the State and it is effective.

Now, Sir, everybody in the country is
worried about price rise. As a result of
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the economic policies being pursued not only in
India but in other countries as well, life has
become costlier. We cannot afford to have that
in our country. Therefore, there should be a
system of control, a system by which all the
people get something at cheaper rates, at
affordable prices. If you have that kind of a
thing, it would give us a big relief. I would
request the hon. Minister fo consider these
points.

3} TH.U9. srEqanern ([8R) : Suqwegs
qeregl #A weley q Rifda wwE, ufers
fSRgagem o @rdik & W @) ¥ | D w
aTell o forg gep 721 HIIT, i1 98 fasi 9 ==l &1
9 911 31 A1, IHDBT 26 TR I AR B b
AT AT 39 Aed & A 3@ B AR aga
3T Bl

(SuaTes (3t Sht. W) forf gu)

UEd W 3BT © oifhd YN Wed BT & 59
TRE T 3N & b I8 AR B BTN HEled, AR1
IS AT W HAT Sl F HE1 2 b 9 1.
AMHSIATA BHS! RAIE & JAM @ o
A1 TR B 3@ DI 3fiehT & H IHD! <@ 8T
o7l I8 Yd B “BIhd M7 [ PRl 395 0o
S U 1 g AT, § IHBT I IET ATl 3HD
e | 40 BIR A ware1 @t 3969 €.
ITDT AT S ATHT TS & I8 B 26.09 FAfera
2 TR B B 211 40 TR W SHUR Bl & A1 I8
SIHH < U4l B ST B ... (FFEH)....

s} S w9IE e : Y Sp W W IR
...(TE)....

N TH.0. IEqarterd : AP A <9 I8 §
3 off S | T ol 15.96 ffors firsa
qu i1 € S R ¢ 26.09 fafoa et 9@ #
ST  foras! 3 40 B9R 4 SR el € 98
STPHH o WY 81 ST 81 3R 26.09 ffere
ST 39 <% 4 $%H <o Tl BId 1 39 <% at
Pl dhell® o1 Bl IRg 59 <2 | Rah 86
o AT Al 8.6 Mferad W T 9d €
...(STTHM).... U8 3Mbs Pl A MV &, § Y W&
g ....(FaIM).... HEISY H UG 81 § 3R U I
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PE VBT gl I8 e dfibs T W W E,
gahT  faweryor  emum TEF feam ®
(...

Teh A1 W< : I8 ATTH ST &6 & 8
\...(STGET). ..

i T.QH. STgAIerT : I§ TAN S 3R
JMYF ST B I 81 &1 T8 T B a1 &
AR T mud RR & W @ 9 B
o ().... ST ATqHT qHET H ST 377 &) B
H U8 Pg BT ¢ [ I8 SN 3 RR & U 4
et Y'T € AT § T8l 31 ¥ 8, SHD! 3
TR T8 s fd & &3 &, wxel givear
P I T ....(auM)...

Mt g waE . A sfear F B
\...(TGIT)...

i Q.U eI : 3R 37T g~
P 3fips & df Terd 3ffdps 2 el Abs AT
PR TS BT AV 3T $H AN A 9 Bl
THRTE TR B 5| 7 JATdbs] & 96 A, AIH
Sme! & BT & 26.09 Hfer™T @ < U
P g § AT AR <97 H 8% RUIE I8 Faeht
g, SPIIHG 99 Bl & 1 8.6 Ffera &
THRT U PR T T IS 3P 3fihs Hal d MY
27 ... (@au)...

sft 9= yNIE Fed : ol §ar I g
(T

it T.T9. rgqarteran : g1 SRR

sft A YIS AT : AT AT R
TSl Bl @ T GE I8 8, 59 7 SRIUAT Bl
AT 78l €1 I8 WA € fHed 7, 8%
fred T, MR firsd o, dleR s
T, I8 3OS ANl & WH Bl
FATRIh e & s garar 1 & 6 fa
e & fha AT 81 S 86 B9IR & 1
P TS Tt fohe™ AT E, 62 B9IR A 1
P TS dTel fhaT AT &, 40 B9IR | 1
et fohe™ oI & 3R 20,000 A = aret fohe™
AT 21 39 ARE W BRI 9491 o TS Bl
3P M1 AT &1 390 SR o1 b IR BT
PIg FATel 181 &1 ST fIRUT JoTTelt Sl BHIRY
g S A Qe &7 uradt ogH €, 3 d&
P! WrET T2l fFedT & Ud qEEg
e 1 P8l A, H IThT YHPOR § &
ITS.7.U. IR 9t g AT bl 79 o
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ART TS Fera X8| I8 g & 1o S drt
et g7 amadt e €, Rl v fe@mar
g, 3T T fHerdr 8T, JMeTel & 50 a8t |
39 AN BT I A T8I AT &1
et smEme! SR @1 718 € 35.97 ufera—
36 Hferd AT S IR @ YT & A @
DT TS TP Igd HH TS fHeldT T &,
gD H THR FATE ...(TIH)...

M TATE. SEaeE : SUGEE
HEIGY, A1 HEIGT o g1 AW ASHIID
IR < fear gl

it o fig (FER) : ik @ 8mm?
().

3} T.79. rEcqanteran : T {8 S, SIRT
o1 2, BT FTaE AT IS TS Mhs
TeAd €l TE S 40 EIR I AFEAT BT
Ferftrderd e €, a1 98 <ot UsR &l
g 39 +fRA?

TP AT e : Sic RTB 2?2

2} T9.T9. IEATferdn : Sic T8 <8 g
BT LT AT B | T € W aTel e
HEEERSICRICCIS RN ECIEIS I CRR]
g1 g8 Sl 91 gaN ©, WAl Si Y g
AR {3 Tt a1 ganm &1 # gfery o8 3@
g f5 oy R ) A9 % € fF ggelt ar
ITRBR - 9T fd 35.97 el g7 uract og=
&1 BT BRUT I8 0T b S I8 S et
frara € 399 oM SN w9 go forar
foran €, arpedren &1 A RUIE € o8 w®
IRET Y3R 40 TRUC H TTET &, ST IR H
19 P el foran 8

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Excuse mc. May I
know from the Minister whether the

income statistics also include the
agriculture income?

it S5 TS ATET : e, PV T |
SUTETY  HEIGY, WY BN %
TTSS ShHIAD B Rad ®f, S 399
I g1 b 35.97 I SATET TRIGT 6 T
& I § 319 I8 TSl § 9T § 6 I8 U
o 989 of s
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FH JUR Bl oAf 1987-88 A SN TS
duet T P IMUR W AThSdTal TaquS
afafd & SIRT S 1986-87 & W T Aue
F BT AT I TR BT M9 3 el 2
B I8 W1 B & SIRT S Y TS
.01 .ver. Tt € ST sraad 21 g¥fery
1 ¥ ST bR B et <2 &1 g8
forema & fo1ep o feaT & .. (@M )....

THE VICE-CHAIRMAN (G.
SWAMINATHAN): Excuse me. The point
raised by the hon. Member is in regard to
the income-tax payees, but the agricultural
income people do not pay income-tax. So,
there may be a difference between the two.
It is better the Minister clarifies this point.
It is a very important point, because the
agricultural income does not come within
the income-tax net.

SHRI S.S. AHLUWALIA: No, Sir, it is
the all-India figure. I wanted a specific
answer on this.

JE w E? T Uleer
Srgarfiftere far € ar &1 foan 872 aFR
fopar € 1 g8 B fhar € el YR @1 3R
3FE 3R P17 ...(AALH)....

sft S vNIIE F1eq : 39N IR A ®E
e €1 erft 1. ). v, wR Fifery

1} U0, g qattord : 781718l 3179 ¥
TR 3R HYP ¢ V2 & 31X 3N HE B 8
911,09, WR YU MR AT IET 5 9=
JTUhT IS T 3R 39 P B & f q.S.ua.
R T g b SMMER & et 81 <l R
TEI?

oft I TNIE Feq : 80 TRNIC I ST
AN S Tiflhoer W fUs axd § al S9d!
TR oIS B T B SHFIT 3 ST )
PEd Bl

2 TH.TH. IEaTern : e, fSus el
PR ..(FFIF).... DD 3909 TR
A I & AP SR T8 Il B

ot Savs w¥IIE F1Eg : O Wl R ) iR
PRI & STBT ) Y AT TEd © FAT?
TIPSR RTE? ...(AGEM). ..
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3 QH.UW. ETferan ¢ 39 GiTgl 3D
TAGT 3 IR 99T AIRY AT fh weA AR
3 8 3R 31 T B ...(FIEM)....

oY 29 YIS ATeT : Y fRAR 9 ufeul

SHRI S.S. AHLUWALIA: It is a wrong
information laid on the Table of the House.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The Minister can reply to it
later on.

o THTH. Eqaifern @ SUNHETY HEISY,
T A ISR A BHA B AN IRA F oY
. (FAIH).... 99 37971 8 Rpramgs I, a8
PO 8| ...(FAH).... I S Pors U GRAT
3R gate U1 TRAT & R ¥ &R $erg 89 & IR
#, 9 317 fIER & © 3R ATID! A1H © b 89
< A g @ Aifyer O § 6 wEl gas o
FEI 91 IR R Hel Herd AR Hera 3 Al g1 B
TR YIRIT HE IR el SRl 8, B aR e PR
et STt €, ST IR § 1T+ T T 82 A%
IR § BIg Uaue 59 Rved | 781 81 319 o9
YATId S8l Y, T FHT WY T8l 5, Bre T8
A1 SHSB T YT A9 X1 57 § AHeI g
TE-ATs ER &1 T =i @ wiRie § eoiR
9P b IR | BIS UTaL 71 21
SUFHTEE HEIST,H3] HEIGd F 319 I H
F81 & fdb <7 P50, W Piirel i <11 379 1
felt g uract ore v&d € ST@ hidelt #§ fva
e B & 399 W 9 SUET SY S7aId Bl
BT 2T PN, T HY T B 3MY T < 3B 87 S
P AT 3MY PEd & STaTex ISR AT §
9 .51, W39 @R Fle W T, WS T 7 &
.(FAUH).... 3R T 99 9 91 90 & el &
uract ors # Al oY Udh TaER gal gl o
%57, TS U er8H fean S wR Ayl o &S
BT FHM RIS P ST 39 RIS MEH § T T
TTSH & 1 <781, SHPT RHE 7 3 fohar 872
IR 4 BT 3,57, T B & a1 S 9UY AR T8
AT E SH BI?

ot T9v YIS ATeq : I8 2.50 B U e 1
OGN A HH|
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At Ta.TH. rEqgarer : % € WIe 22 wUY
B oId § 89 iR WIS 22 ®UAT HAorgR) U T #
ot € a1 <l TRl s 8T g ?

THE VICE CHAIRMAN (SHRI G.
SWAMINATHAN): 1 would request the
Member not to addtess the Minister. I iwould
also request the Minister not to a*ffess the
Member. Instead of addressing each other
directly, address the Chair.
st waTa. PR R 115t R 1 -
faER # 35 wuy fAfwm aort ¥ 8l eFR ¥ 22
FUY g1 32 § 1 U8 ol e furcie gme
% 35 wUAT TEl 22 FUAT HH HATIET &2 ARG,
FHHATAT 3R TF @M dTal &, I e § 39
il & forg g egaven @t Tt E, WA w4 9
IR AT 3 Jaiarer TRt § I8 gRele Bt
o 71217

oA Heled, s faar § 7g
q faoell o Tellse W o1, I 3 31 U IS
ToretTl S et @ A% fhit RISt ART S
7| §ATS STETST A SATEl S T foha, S A
T B H TP WAReD BT I o foram oam § 3
BT % I8 FAT 87 I B Sd19 AT & 8418 S8l
H =TS UK BTE &1 O1aT § 3R I I3 S dhglel
PRAT IR H 7 goT &, $Bi, 78 82 IHh1b d
B g1 5 U T, $8l wrd g1 H e 94T ]8T
2IH 7 U foha, el R 81 drel fdb o dget
H IFd WAy Bl gl H9 gl Bigd 099,
JUR-BIe e AT FeNI 59?8 qIed,
ST IMSH BT §, AT 59 el s
ATl § 7 el b, el A B &7 98 91 &
Y AT A HRA 21 H 7 Fare foran f sy
ST & T of ST A1 954 fabdared! a1 §
FNfp TSY Sfear @ sweq sfear ek A
AT W AT A1 1S9 & U A Iad HH ©
RN T8l AN AMae W € 3R I Wud g
Bt & forg el $fEar A araer amar g1 e 3y
P THIUIE R B IWHIT FA e 22 a8
9Iel fop T8, I8 Sl AfrsIgss A1dd U ®IT,
T wY 6.5, fiyerarn €, § 98 9RT &1 9RT $aT
AT  3IR T ol
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B TRIUIS PR gl HBIGY, H Sreaarehd
B T {6 &9 g ufeie gicd g iR A =9
B SIBR WHATel JhTh A Y&dT § AR g
udr T2l I8 AR Rivew €1 A8y,
AR H70 AEeY fIER & ANS &, I8 Pl A
I & W ...(FGEM)...

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI T.R. BAALU:
Just now the hon. Member has mentioned
that he has travelled with some person. Can
he give us some more particulars about that
person so that I can ask our Government to
take action?

SHRI S.S. AHLUWALIA: Mr. Baalu, I
know what action your Government
takes.

SHRI T.R. BAALU: The House should
not be misled. He is giving wrong
information. If what he has said is correct,
let him" give us recorded evidence.

SHRI S.S. AHLUWALIA: Mr.
Minister, don't intervene in these
matters. On this matter, don't challenge
me.
SHRI T.R. BAALU: I am not
challenging.

SHRI S.S. AHLUWALIA: Don't
challenge a Member. When I am sharing
this information, when I am not giving
wrong information, who is he to say all
these things? ..(Interruptions)... It is my
personal information. It is not a public
property. I am sharing my personal
information.

SHRI T.R. BAALU: Mr. Vice-
Chairman, Sir, the hon. Member has
narrated some story. ..(Interruptions)...
Yes, it was a story. If it was not a story, let
him give evidence, through you, to the
House. We would ask the State
Government to take suitable action.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Mr. Ahluwalia, the
Minister wants you to substantiate it. That
is what he wants, through the Chair.
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SHRI S.S. AHLUWALIA: Mr. Vice-
Chairman, Sir, if I want to make an
accusation against a particular person, then
only I have to substantiate it. But if a
Member of Parliament narrates any
personal experience or shares personal
information, then, he is not bound to
divulge anything.

SHRI T.R. BAALU: He should not

cast aspersions like that.
A.. (In terruptions)...
THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN): As a Minister he
wants to take action against those people
who are doing wrong things. If you are able
to give information, you give it to him.
They would take action. If you are willing,
you give him the information. If you are
not willing, you can refuse. That is between
you and the Minister.

SHRI S.S. AHLUWALIA: I am coming
to the next point. But the Minister should
not intervene like this. He was a Member
of this House. He is aware of the
convention of this House. When he said
that I am giving a wrong information, I
think, he is inviting trouble for himself.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): No, no. He is only
telling the Chair that he does not accept it,
that it is wrong information. He has got a
right to say that. He has got a right to say
that he does not accept it and it is wrong
information. And you can say it is right
information.

SHRI S.S. AHLUWALIA: I am saying
S0.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): You cannot prevent
him from saying that it is wrong data,
wrong information. That is his point of
view. Your point of view is that it is right
information. You argue your point. He has
got a right to say his point. Neither he can
interfere with you, nor can you with him. I
would only request you to complete it now.
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N TN, SEaTordn : AT U X741 BT Il
ST <, ST8T @I 31§ T AT e Tl | 37 T8l AR
3fTeT T8l W &, d81 A9 g WSl qd 3l JAMId
3fTET 8l W & ....(FFEM)... 3 HUAT i Iz
IS T2 G ST 31R 81 I8 VS MRl Hol
feam s €1 onfaR, 39 e @1 I iR vdiad
NI Bl ST e ?

sft Savs wNIIE Aeq : N.SLUE. & IR F T
...(TTHI)....

#} U909, SrEcanfern : 9.S1.99. &1 & Fal
ANY? ... (STIH)....

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I would make a request to
the hon. Minister. If he wants to reply, he can
stand up and reply. It is not fair for him to keep
sitting and giving points of fact to the Member
and for the Member to argue with the Minister. I
do not think it is fair. The Minister and the
Member should address the Chair. Now, please
conclude, Mr. Ahluwalia. You have already
taken 20 minutes., While others have taken 10
minutes, you have taken 20 minutes.

it T, : SUQHTEIE WeIed, §
$T 3BT U1 {6 U T BT SRT I ThR I8l
1T A B gerper gt €1 5 ave U It
@rd g1 39 S AN &1 UdT R A SewIS
o ST =nfRy o 31 &t o Araet SITgen oik 39
&3 g S| AT MY AT Pl SMgSieHE
fooar & ar #f o € a1 7 9 € Rurdde &
HEYH J? 3R B & A1 I Gad P GHEA Ul
ERCANC]

SUFITEE Heled, H]1 I8 W el & (P
3R Y3 DT ST PEI, 40 IRYC 3RIT Y3 &
ST AT AU GRRIDBT H BIg Wae Tei aard]
g f5 ST BT $H THL,H FAGM? AT TH
I 3R UM AHT gRT RIS ST a9 ot
ROURT Y DR B 1A Pel &l I8 3
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3BT TRE ¥ S & o STh T IS ot
3, Ry TRI9 Y@ 9 A I8 & |fcfhae
1Y 1 3R 3R et it 39 3 it o
I o AT B TN AT 3T S B MR ATTIY
FTS JARTT B AT 3T SR BIg T3 I
UM B Qe 87 39 N H W T4 DI Hul
Eay

HEIed, J&l |9 i H S gl
ggaTg|

it WA P (ST URY)
SUAHTEIE FEISd, 3 e & AN TG
7 g AR WCIBROT AT 8, § I T BRON
H PO s I SIS ared g

qBIGd, WY ggdl § #HA1 St &1 e
9 IR B 3R MBS BT ARG $HH
¥ < £ % v oo fawm & afaa 71 14
WA, 1997 I Uoel & 9t @re |fal o
foran o1 3iR I & =1 IRem I8t o= w4
qEIGY & o wede feur € sud fegd
Tolged! Ruted fovan g1 d sa efe 94 a8
7= #EIey oMU S g8 wede faar €
D! §H SMTYHRT ICTHE AT AT T P
faurT & wfra = o forar € s Rede &
wU H 98 ¥ AF? GA 91 H I8 HEAl
arEdl g [ weHe &R 17, 31 gM1 4 S
IR AN AT H M &, T e fr uz o
I=M JUNled 9d1Y 8 3R Tade | S
fefior foran €, 99 fSdeiR & @l B H
TCTHT 3T &1 3MMTdh I THE BT il ggall
W%WWW%%Reaﬁﬁng

this,the Government proposes

RT3 W 3MUA HET B f "To start
with, it is proposed." This is also a
proposal. In paragraph 4, it is stated, the
Government also proposes.... This is also a
proposal.

q2 Sft, # Smud S @rEar g e
WHR o Sl iy forn € S 39 wede &
HTEH A 39 1 € 1 a8 3ifcH ot &
EECACARIS RV

HEIGy, HAl Sff 1 Hel & b 39 Wb &
ST B S ¥ 32 $RIS AT Bl HIaaT 81l
3o ¥ W 7 8 fd ST BT Sl ufedtsd
fSReege Riwen €, S99 ®ad 16 IR
EIRIENNCEIE
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T & ST AR 6§ Wb Bl AN
P FHY S 16 PRI$ SRS BT iR &,
IHDT T B X BN 3R 59 7] YoITell 4§
DY TP T8 BT R B SHD! HfqHq <184
fofie Fmerh?

Herey, § #Al S | P 9redl § b
MU 39 YRKTd & H1edH F T I8 IRGRI
B FE a1 {6 26 A, 1997 B TE WHIA
ST B M1 A AT AT 59 TS B g7 B

* | e @A T fopet Tl = STue) 59 W B

ST @R T 87 S 3R Bls HHTH 9ol
g, A1 3T 3 WY ¥ 31avTd BRG]

ARIGY, ddsEad HHcl B RUE &
qATE 1993 # ST Hideist fadlr qoch aA
AESeHE B T ofl, ST B MUA 7A
JrorT # ot fhar €1t 1993 & 915 & 3
[qredt § S BfErefiot e Tadt e an 7S 2,
I oI @1 3y B Refis <731 a1y
feferfime X1 {5 1993 T <1 Hidreist
Uac] dTs JMSSfCHIs T8 ©, had 9ol Bl
ToTT 3= Rt IS T T §2

SHRI DIPANKAR MUKHERIJEE (West
Bengal): Sir, the matter is being sorted out
between Shri S.S. Ahluwalia and the
Minister.

The VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I dodn't know. I think
they are sorting out the matter between
themselves. If they have sorted out the
matter, it would be better if they inform the
House that they have sorted out the matter.
(Interruptions)

SHRI DIPANKAR MUKHERIJEE: If they
had done it earlier, that time could have been
saved.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): There are two, three
Members who want to speak on this subject.
I want to know from the hon. Minister as to
how much time he requires. There are two,
three speakers who want to speak. Shri
Mohd. Azam Khan, Shri Mool Chand
Meena. Shri Mool Chand Meena.
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SHRI YERRA NARAYANASWAMY
(Andhra Pradesh): Mr. Vice-Chairman, Sir,
I  congratulate  the United Front
Government for implementing the Targeted
Public Distribution System throughout the
country. But, according to the methodology
of the Expert Group headed by Prof.
Lakdawala, injustice has been done to
Andhra Pradesh. According to the Expert
Group's opinion the percentage of people
who live below the poverty line in Andhra
Pradesh is 22.19, whereas the national
average is 36%. After 30 years of
independence  the  Andhra  Pradesh
Government under the former Chief
Minister, N.T. Rama Raoji, implemented
the scheme of Rs. 2 per kilogram of rice.
Now the present Government is
implementing the rice subsidy scheme of
Rs. 3.50 per kilogram. The Expert Group
has taken into account the purchasing
power of the people who are enjoying the
State subsidy scheme. The percentage of
people below the poverty line in Andhra
Pradesh has been put at 23% after taking
into account the purchasing power of the
people under the existing rice subsidy
scheme. I am contesting this and I am
disagreeing with the Expert Group's study.
In Andhra Pradesh the original figure of the
people below the poverty line was 36%.
The Centre must look into the matter.
While implementing the scheme the
percentage of people below the poverty line
in Andhra Pradesh should be taken as 36.
Foodgrains for Andhra Pradesh lender
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this PDS scheme must be allotted taking
into account this 36% average. I want a
clarification on this from the hon. Minister.

SHRI PREM CHAND GUPTA (Bihar):
Mr. Vice-Chairman, Sir, thank you for
giving me this opportunity to speak. Fifty
years after independence, for the first time,
the United Front Government headed by
Shri Deve Gowda has realised the necessity
for an effective public distribution system
which would ensure supply of foodgrains
and other commodities to the people below
the poverty line in a more effective and
transparent manner. As we all know, our
present PDS has not been very successful.
It has failed. I don't want to go into the
reasons as it may become a matter of
controversy.

To start with, under this scheme ten
kilograms of grains would be supplied
through the PDS at a specially subsidised
price to the families which are below the
poverty line. Here I want to put one
question to the hon. Minister. These
estimates are for the year 1993-94. They
have been arrived at as per the Planning
Commission report and the report of the
Expert Committee headed by Prof.
Lakdawala. Would this number of families
be, time and again, changed according to
the ground realities or would this number
be static? Sir, the distribution of foodgrains
at the rate of ten kilograms per month per
family is a beginning only. As we are all
aware, any increase depends on the
procurement of grains by various
Government agencies.

Wejjftye certain obligations. We have
certain schemes like mid-day meal, food
for SC and ST hostels, etc., for which
foodgrains have to be supplied. After
fulfilling these obligations, the foodgrains
available for issue through the PDS is
between 162 lakh metric tons and 170 lakh
metric tons which would, most probably,
be distributed under the present scheme.

The families would be identified on the
basis of the Expert Group report which

"has very clearly laid down guidelines for"
identification of families. In this
particular case, the Gram panchayats and
Gram Sabhas have been asked to identify
eligible families. If there is any doubt,
these cases can be verified. Some hon.
Members have expressed a doubt that the
urban population has been left out and
nothing has been done for them. Sir, it
has been clearly mentioned in the report
that the slum dwellers would
generally—qualify for the Below Poverty
Line. If there is any family which is not
living in a slum area, that family can also
get these benefits. The families which
have been taken into account are landless
agricultural  labourers, marginal farmers,
rural artisans/craftsmen such as potters,
tappers, weavers, etc. I compliment the
Government for introducing this scheme,

SHRI K.M. SAIFULLAH (Andhra
Pradesh): Mr. Vice-Chairman, Sir, I
congratulate the United Front Government for
introducing this scheme. But the credit should
go to Andhra Pradesh because this scheme was
first introduced in Andhra Pradesh when the
late N.T. Rama Rao was the Chief Minister.
This scheme is still there. My only grievance is
in Andhra Pradesh the percentage of persons
below the poverty line is fixed at 22.19. But the
all-India, average is 35 per cent. I would request
the Minister to reassess it. I would request the
Minister to give orders for reassessment and
allow Andhra Pradesh to avail of the scheme for
35 per cent. Thank you.

st s UNIIE Uleq : SUHWRTE HEIGY,
P! IR A AT SR A AR GRT Aferd
[T fadRor yorelt Wk St #9 g fe,
S W T & goiF AT el o 391
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BT T haT iR ST &3 o1 e fad 1§
Fusrdr g fb A wedl R aree |
PHET, SH! UUE pefded oftl § vd 9 B
3726 1T A1Edl § b b Harel [ ugelt A1
o 39 STH! Tt ©) TR © AT S SR IR0 B
Toreara 9 foram T € a1 71 q21 3 AT Bl
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TSR, e Sacfic BroRie o Sl ardt
HIfET g8 o 16 SR BT IAH AG wR] H
THAR TS AT & IUTeT BT o aa
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o {5 = i JaTel SeT 81 39 S R
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MBS W, 984 THRAT A 59 W Hg 8 Bl
WA AT, AFIRIG W garT, fhed &t
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T Wy § S gt gt Y AFTerE ot §
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B A wuTeT I TP I IR fhar T e
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dl B 9D TSI A g S se
S & ST W ITH] 1h 8| TR $B
AR AR 3MR 57 i SR il {6 it
AT FE &, < P & b g4I TRE Bl 3
Arorrstt @1 ff gd T fbar s s
Fdeqd® w1 aredl g b be Rk
gAY yenfie Rrer) €1 pe @l gdoeed!
FI1E, I B Gdeldec] F1 8, 89 SHBI |
Qe &) SUALTdl 91 § 89 S IR 1o
WM R Ghd 81 B AT ST T SHB!
TR B H D ¥ $UCE Wl AR TR
ISR AN, SHATSHE

AR IS HRAT B ..(FAH)...

# Y= IR Reren : 799 & 9y
U g fRaT, USE F oW e
fefepfamem e ....(@aus)...
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SURHIIE WRIGY, A WE o HaTe
el a1 & 6 S.efR.aTs. H 5.9.U4. @I
g fBa SN TR BEAR UM §S
ST 81 A1 89 BIRRT HR qdbd Bl
IS ¢ 3P g HIRTT B 3R 506
foTQ JTSTT qRIATI 374 ST gl & 9% 10 fopeil
Teh URAR IR Bl &

#t gR= AR Roren : o k9 4
3T TRBR I & I &7 F dreaee 4
g3 2l

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): I request the
Member not to interrupt.
... (Interruptions)...

SHRIMAT!I KAMLA SINHA (Bihar):
Sir, I am on a point of order. The hon.
Minister heard every Member very
patiently and now he is replying. Why
should anybody interrupt in between? This
is very unfair ...(Interruptions)...

SHRI SURINDER KUMAR
SINGLA: I have every right to do so.
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Let the Minister.
...(Interruptions)...

SHRIMATI KAMLA SINHA: Let the
Minister reply...(Interruptions)...

sft Tav NI F1Eg : AT S &R By
AT 1 = HEl R U A9 W) €, §9
SIS R ool i G Sl S R
TR 7 39 91d B fIar SR @ § fh 10
foreluma S TR F @1 /R @ ared
gRar ¥, o Bl a7 feise ok
Teee, $9 IRYRT H FA SHR!
ReqrRie @1 o3 I8 89N WA U
Sl WaTd 81 #3939 Jared W BIh! MR
forar 81 91.3MR.T1E. 3R $.7.79. § &1 oA
qTel S ASTGR BRI S9! 99 40 el fire
Thet 8110 fopelt dt.dt.ger. 3R 30 fpat w®
S 3IR 3R g § b UR-gHUSS 3R 4
HE H 30 o7 &9 #xd € O P el ufa
IEREASSIER]

EESIEMGERIESR C R C R RS CREL I
oot € gafo S9! iR BRI &I g
ST 399 91T BT €T H TG HR S9! Fel
DI IGJ Y I 3R AP <7 BT JIor1
gl ReFaraRde & IR § #9 91 916 3R <
T 91 Wil § IS ARAI g ag UB §
... TR BT GT B AT g qTel
1 IS B Bl ....(FTL)...

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Order please.
...(Interruptions)... I request the Minister to
address the Chair.
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g 98 RREm € v wamR g
SUNWTEId FEIed, ORI HaId I8 © fd
TR T 6 Y B qIedl B UgA T
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3IRH 8, W HHEH IR TS &
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B & forg e Ed W Y TS E, 3RS
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RfF AR AFE 96 Sl 39 9R A
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Tl oY SHB! et StrgEm 59 forg et
BT 3 NS ST BT oy T It &
feqrad <Y 718 € 3R UE Mg arsa < A €
I WRGRI BT fF 3 o9 .97, B
UgAM HNA Al T $hdd MYBI A
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P H BT o ST FUT b I HHASIR I
BIT, AT &7 H YHE I AOIGR ...

5.00 P.M.

A AR, S P AR T,
TfiheaR ofaRR &, Wiiey A9IgR &, Bic
foram €, A1fa foram € R arer )
IS T8l It UTal &, oHast | Ugl Uer
B © 3MR S 3K AR I I W BT

SITG| ST 9 BIs IhT 81 8T A1y | o
Ads 8RM, 98 RuiE # faar €, o avg @
BIg fave &1 forar T £ % ford ave @ ugae
PN U q1d F 3R B, 7 G B A1 o
o} Ifp 3T fao™w €, Ud I8 Ward Sor
T o ST STl | T BN < SV Al
Sit ferm fafara fovar wan €, o9 oRE 9 9 et
T €, e AR H TSy 3ot § & o @l
I ¥ R YN 3fide &, $% WER b N

ST &1 Y&l €, U Aol BIRAS S
SRR oI Wil gl & 9o 997d €, Sl
e g....(saam ). .

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Just a minute. It is
five o'clock now. I would like to know the
sense of the House. There is Motion of
Thanks on the list of business. ...
(Interruptions)...

SHRI PRANAB MUKHERIJEE: Before
you give your orders I would suggest that
let the Minister complete his reply within
5-6 minutes and let the Mover of the
Motion just move it and the debate can
take place later. We should not just throw
everything to the winds. Let the Minister
complete, after that let the Mover move the
Motion of Thanks. She can continue her
speech tomorrow.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Yes, .we will do like
that. The Minister can finish his reply.
Then the mover will move the Motion of
Thanks.
sft I YIS 1T : I e B g g,
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N S I FIE TR B, S fafre|

5 sy usw & RAvg § o dwEs
o (AYUT)... § SHDI B B S1 A18T gl
oo (AYT).... 26 STHAR] D 3 IS b 5
H # 9 el Aredl § b %Y WIS al
w0 TN U9 fpar v, T XAt %
A P 32 BRIS AN Bl STRT BN 3R 31
IE BT PR B B [ B1S HH g9 AR
AR ST FATel ST ¥R § b 26 Sasy ®
o g WR emue o fhar ek anft
TH A1 DI oI B4 Tel galll 9 A
F AT e ared g b 9T IS Xy 8l o9
Th T XTI DTS STHT JIR T2} &1 a9
TH I 9T H 98 WrEr IR T8 fowar
ST R &F Qe BT WA T2l 811
| ¥E g Iy e 81 g9 gl 9t
& gafor ga= Iral @Y anee fear € 6 e
-39 WA Bl ....(FqeM)... Al
HAE AR PR A =fip dded W)
o (FAIF)... 3BT WY T2 e al) It
BT UH  FHMA ....(FGIM)... 8] Al qbT
B BT T2 IR Tl Hadt ufeafyy §mer 3
Hoha e €1 afierg o bel © F 31 919
REZEASICERIRIENIPE e PR K|
SHHY AT 8, SN SeF U ¥ off fear €
3R T8l Y a1 51 A 7 el & b 89 g1
HEN T TIR BR <3| RN o B8l & b
TH 18 9T & 91§ IR & S| 9t et
BT T HIAS o g1 /W T b B
et &1 #9 dave forar € ok 9 &
%El ¥ b ey g uiRa Sl gfeesd
T W = HA A AT 9 ST FT
2 o 89 A1 15 IRIG BT 81 IST BT, 15 BRax]
DI ....(IIM)... R TR H <89 o dfp
s &1 fexfiore <ifed o w1 &1 9
fraredi= o ufgaedt 9 & Rb 22
RFRIUTASIST 3§ BTS g1 q1b1 & a1 X
RIS | ARI0T & H PrS TR A ©l IS
il B 91 &1 UfesT I BT IRIRET SMER
TR G| 99 gl X9y ufgEH et 8
T8t U8 BART AISHT AR 814 ST I8 & 3R
STet el & ufy SfeepeE 8, Biede 8

HHST FARAN, AR Rived @1 gee
PR, RIP HATHIT 3R SIZTYH BT B B
AT G491 HRP 919 TP AN YN Tl AR
Tq TP &9 A el 81| ST Pl b AU
M WoTT §1 W 81 & [T 89 $g 4 S
AoTd &1 afFam el J R dax vt d
amg &1 S=M ol € f 44 AR #
) g T_T &1 22 | 997 T € 3R 22 F qrept
Bl ....(aH)... 378 U< BT STet q% Farel
g, AFFIT 9exd 7 I8l oI A1l Y der
BT € , WHfad mueT g &1 I8 @ 32
PRIg TN B XGT P T I8 drel Al b
fore gror €1 TLdh.ud. &R .d.ud. g
BT M TF Bl 2.50 §.91.Ue. BT 3R 4.50
T..Ue. BT 3R grad WY 3.50 9.9 7. B
3R 6.50 T.G.TA. P .....(FGLF)... 39 32
RIS & 918 Wl IS Wpfaes muer gl &
S 3Ty Uew H AIgdA BT HEAT 8, af
TR HAIE & DI F Fg TRER B
U g 1 89 a8l U1 §7R qd =elri|
T8l G UT Wl AT < BT 89D PR &
R ' W Sl B AfeEd vy 9@ S
ST H9 I BT fb I JeTthaR ThIwT
2 912 firs-S-#id 81, 918 v, 9.8l &
S gled Bl ¥ecd ©, Ua.AL/Tq.8l. &
BIE! 1 B U RIRI S IR I ST
ST

HEIGY,BH - B3 AN 9718 & 3R 3
9 W 39 W a1 B8Rl § TR g s W
IR A 989 81 ST 7Ry, B fde &
o5 = Ao B § 7 a9 B W T Bl
$B AFG Rl 7 40 fheum™ @t S
wTepT Sats off, 99 BT §9 9 o) faar
R FIET E P sH AT P g RE A T
forar <igl TRIET $ U ugell IR W B
TN &, H FeIdT § % 89 9 3l 3R SuraT
GIHTE! T B BRI HR I & TS U Pl
SEIAN B b fU B e -ad
BRI B AEIGY, AW FAR AT
GESAESHICTIN
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TR S 7 ¢ed 3R e &1 arel SR
3 M9 <1 3 WUIT T 97 1| /RISy, 39
Pl A1 BT b 31 I | |, STg 9 |
el IR 519 § TS &1 STa9 < 37T o7
AT AT SR A BT 3R 1cd fhar o
et T Frad T2 o 9 39 F BryeT @
TRAT| A U TR 3 T 91 87 SE N dEl
b amg o 2y SR e &1 wrer 2 8
I AfeqeSgTs e WAE I S ST IR & A
qren-a1d} d8 o) e €189 7 <1 wuar 9
T iR e &1 e wx fear €, o 3y
fereelT i1 I8 §2 The subsidy is only for the
people who are below the poverty line.
TEIGY, AfTS! & 3ot H garan g1 afes]
ugdl off 5,884 HRIE ®HYAT W T IS
. T & At I8 € erics 4.3y, 3R
R L E1.09. § e furcie of aferst ot
5,884 HRIS| 3 IR Ig GIHT 9.9 B,
32 BRI$ ARl & oy Affdrszss e )
TR TS D AT 8 3R 39 4 8F Bl o
BT T 8,283 IRIS 90 W@l Al IE T4
2,400 HRIS T[N s &) UHIRIHCe 2400
mﬁm%, AfH bulk of the total
subsidy will go in favour of the poorest of
society. S URBR $I U b IR SdH
PN 3 WRBR & I T} P forg et €,
TRl & g SSIHe €, wfrede g gaferg
SSIHA 8, HHcHe g1 sfeg I8 o TRl
¥ & A g 9 & 99 R wueT T8 €
R & 48 d Ja 81 g, 98] 9aH ©l
3ol &9 I8 S BI < 3781 UGl & A1 H
YT F1eT FHT DRAT g

SHRI SATISH AGARWAL: Sir, such an
important motion is going to be moved by
Shrimati Kamla Sinha and I am very sorry
that neither the hon. Prime Minister nor a
senior Minister is here; or at least the hon.
Leader of the Opposition is also not here
...(Interruptions)... Yes, I am asking about
the hon. Leader of the Opposi tion...
(Interruptions)...

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): We had taken sense of
the House. The hon. Member will move the
motion and speak tomorrow. And
tomorrow, perhaps, all the Members would
be here-.(Interruption)..
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) T, 09, STEanford : HElGY, 39 e
# ™ Wt g fp ow off usufa &
YA TR AL 3t A Ha BT & A
I 3T off Sl YEd €1 PR 98 T8
IEd & A oS} 3% § BTeW SURRId & &
gl I TGRS B1 I8 WS BT A B

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): It is up to her. It is up
to the hon. Member. If she wishes to move
now, she can move or if she wants to move
in the presence of the hon. Prime
Minister...(Interruptions)...

SHRI S. S. AHLUWALIA: She
cannot move according to her wish
...(Interruptions)... There are certain
conventions in the

House... (Interruptions)...
THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN): The sense of the
House has already been
taken... (Interruptions)... It was also

decided that the hon. Member would move
the motion...(Interruptions)...

DR. U. VENKATESWARLU: It has
already been informed that the hon. Prime
Minister has gone to Orissa since tacre is a
big tragedy. It is known to the House
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): There is a message
from the hon. Prime Minister saying, "I
shall be visiting Orissa and returning in (he
evening. I shall, therefore, not be able to
attend the post lunch sitting of the Rajya
Sabha." permission was also given by the
Chair...(Interruptions)...

SHRI PRANAB MUKHERIJEE: That is
all right.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The Deputy Chairman
had already given the permission. On that
basis, I asked her to move the Motion of
Thanks.

SHRI S.S. AHLUWALLV You should
have ready the letter first.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Now, Shrimati Kamla
Sinha, please.



